
[Under Regulation 6 of the Insolvency and Bankruptcy Board of india (insolvency Resolution Process for Corporate Persons) RegulatioDs, 2016] 
FOR THE ATTENTION OF THE CREDITORS OF 

HAMD FOODS PVT LTD 
RELEVANT PARTICULARS 

FORMA 
PUBLIC ANNOUNCEMENT 

Name of Corporate Debtor 
2Date of incorporation of Corporate Debto03/01/2005 
3Authoty under which corporate debtor is ROC- Delh 

inooporated registered 
Corporate identity No. / Limited Liability 
kSentitication No. of Corporate Debtor 

SAddress of the registered office and 
principal ofice (f any) of corporate debtor 

6 nsalvency commencement date in 
respect of corporate debtor 

7.Esimaled date of closure of insolvency 
resolution prooess 
Name and Registration number of the 

insolvency professional acting as Interim 
Resolution Professional 

9Address and e-mal of the interim 
resolution professional, as regstered 
with the Baard 

10 Address and e-mail to be used for 
corespondence with the interim 
resoiian professional 

by the inteim Resoluion Proiessional 

to act as auorsed representative of reditors 
ina dass fthree names for each class) 

4 (a) Relevart foS and 

are avaabie at: 
b) Detais of authorized representatives 

HAMD F00DS PVT LTD 

11Last date for submission of claims 

p2Casses of credtors, tany, under dause tb) Not Applicatle 
of sub-seion (6A) of secion 21, ascertained 

U15111DL2005PTC131774 
6478, Nawab Road, Sadar Bazar, 

New Delhi- 110006 
31.05.2022 

13| Names of insolvency prolessionals idenbfed Not Applicable 

30.11.2022 

KEWAL KRISHAN SAINI 
Reg. No.: BBIPA-002//PNOO628 2018-19/1854 

Date: 18.06 2022 
Place: New Delhi 

Add: 903, Belur CGHS, Plot 1, Sector 18A, 
|Dwarka New Delhi -110078 
E-mail: sainikewalk@rediffmai.com 

Add: 903, Belur CGHS, Piot 1, Sector 18A 
Dwarka New Deihi -110078 
E-mail: sainikewaik@redifimail.com 

18/07/2022 

Not Applicable 

Nobce is herety givern that he Natiora Company Law Tabunal has ordered the comancement ol a 

Corporate nsolvencyresoluion prooess of the HAMD FOODS PVTLTD on 31.05.2022. 
The oreditors of HAMD FOODS PVTLTD are hereby caled upon to submit ther claims wth proof on or 
before (insert the date falling fourteen days from the appointment of the interim resolution 
professional] to the interim resolution prolessionalat te address mentioned against entry No 10 

The firancial credtors shal subit ther dams with proof by elacronic means only Alothar creditos may 

sUDmt the plaims with proot in person, by post or by electranc means 
|Afnancia reditor beionging to a cass, as listed against he eniry No 12 shall indicala is choico of 
authonsedrepresentstive fom among the three inscivencypeolessinas isted aganst entry No 13to act 

s auhorisad nepresentate f the class(specly classnForm CA 
Submissicn offalse or misleading proofs of claim shal attract penalties. Sd 

KEWAL KRISHAN SAINI 
interim Resolution Professional of HAMD FOODS PVT LTO 

Registration No.: IBBIPA-0021P-NO0629/20/819/11854 
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